HIGH COURT OF DELHI, NEW DELHI

No.73/Rules/DHC Dated: 08.12.2020
CIRCULAR

In compliance of the directions of this Court in OMP (COMM) 540/2020 &
I.As. 10478,10479/2020 titled “National Highways Authority of India (NHAI) Vs. GVK
Jaipur Expressway Pvt. Ltd”, all advocates and litigants in person are to ensure that
the petitions specially under Sections 9, 34 and 37 of the Arbitration and Conciliation
Act, 1996 are accompanied by a synopsis and list of dates.

By Order
Sd/-
(MANOJ JAIN)
REGISTRAR GENERAL



